REGIONAL OFFICE )

RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. 14-15, Mecna Colony, Behind Jail, Sawai Madhopur - 322001 nitomion

Phone- 07462-294921 . Email-rorpcb.swm@gmail.com

Registered Post/E-mail

RPCB/RO/SWM/GEN-104/ 2 7\] Date: oY-~o 6-2:32,[{
Ao

The Registrar

National Green Tribunal

Central Zonc Bench, Bhopal
Email — ngtezbbho-mp@gov.in

Complianées of the directions issued by Hon’ble NGT, Central Zone, Bhopal
vide order dated 24.04.2024 in the matter of O.A. No. 94/2024(CZ) “Devidas

Khatri Vs State of Rajasthan & Ors”.

Subject:

Respected sir,
With reference to above cited subject, pleasec find enclosed herewith the joint

inspection report of committee in compliances of the directions issued by Hon’ble NGT, Central
Zone, Bhopal vide order dated 24.04.2024 in the matter of O.A. No. 94/2024(CZ) “Devidas

Khatri Vs State of Rajasthan & Ors™.

Encl:- As above
Yours Sincerely,

(Balject Mccna)
Regional Officer

Copy to:- 1. Member Secretary, Rajasthan State Pollution Control Board, Jaipur.

2. District Collector, Sawai Madhopur.
— /

Regional Officer



Joint Inspection Report
Submitted in Reference to

Hon’ble National Green Tribunal (NGT)

Central Zone Bench, Bhopal
order dated 24.04.2024

In the Matter of
Original Application. No. 94/2024(CZ)

«Pevidas Khatri Vs State of Rajasthan & Ors.”

Members of the Committee

Sh. Damodar Singh, Sub Divisional Officer, Chauth ka Barwara,
Sawai Madhopur

Sh. Baljeet Meena, Regional Officer, Rajasthan State Pollution
Control Board, Sawai Madhopur

Joint committee report in the matter of Original Application. No. 94/2024(CZ)
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Joint committee report in compliance of the Hon’ble National
Green Tribunal O.A. No. 94/2024 (CZ).
Devidas Khatri Vs State of Rajasthan& Ors.

1. Background:

The Hon’ble National Green Tribunal (NGT), Central Zone Bench,
Bhopal passed an order on 24.04.2024, in the matter of O.A. No0.94/2024

(CZ), Devidas Khatri Vs State of Rajasthan & Ors., has inter alia directed
following;:

"5. We deem it just and proper to call a report on the matter in issue, in present

Application, from a Joint Committee consisting of:-

i.. One representative from the District Collector, Sawai Madhopur
(Rajasthan)

ii. One representative of Rajasthan Pollution Control Board, Rajasthan.

6. The Committee is directed to visit the place and submit the Jactual and
action taken report within six weeks. The State PCB will be the nodal agency

Jor coordination and logistic support.

List it on 1st August, 2024.”

2. Constitution of Joint Committee:

In compliance to the aforesaid order dated 24/04/2024, following
officers were nominated from their respective departments to conduct the
joint inspection: -
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e Sh. Damodar Singh, Sub Divisional Officer, Chauth Ka
Barwara, District - Sawai Madhopur as a member of Joint
Committee is nominated by District Collector, Sawai
Madhopur (Rajasthan), copy of order is enclosed at Annexure
- 1.

e Sh. Baljeet Meena, Regional Officer, Regional Office,
Rajasthan State Pollution Control Board, Sawai Madhopur is
nominated as member of the Joint Committee and also
appointed as Nodal Officer on behalf of RSPCB by Member
Secretary, Rajasthan State Pollution Control Board, Jaipur

nominated, copy of order is enclosed at Annexure - 2.

3. Details of the grievances raised in the O.A. no. 94/2024(CZ):

In the O.A. no. 94/2024(CZ), the grievances of the applicants are as

follows:

a) M/s Mahadev Brick Udyog is illegally operated at village — Sarsop,
tehsil — chauth ka barwara, district — Sawai Madhopur. The brick
kiln operators neither have permission from the Revenue authorities
for establishment and operation of brick kiln nor from the mining
departmént and Rajasthan State Pollution Control Board.

b) The brick kiln has been established on the State Highway and no
pollution control measures have been taken.

¢) The brick kiln was established in the year of 2021 or 2022.

d) The brick kiln has not adopted zig-zag technology, as black smoke is
being emitted from the brick kiln.

e) The brick kiln has been established on agriculture field on the State

Highway and also surrounded by agriculture fields.
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f) The brick kiln operators have failed to provide any protective
measures to stop the dust from settling on roads.
g) The brick kiln abstracting ground water without valid permission

from the central ground water authority (CGWA).

4. Site Visit and Observations:

In order to scrutinize the contentions/ grievances presented by the
applicants, the committee representatives conducted a joint visit to the
brick kiln unit on the 17"May 2024. During the visit, focus was placed on
environmental conservation considerations, along with the provisions of
the Air (Prevention & control of Pollution) Act, 1981& EP Act, 1986. The

point wise obscrvations/ views of the committee are as below.

*  Unit was inspected in presence of the partner of the brick kiln unit Sh.
Mauji Ram Gurjar (partner as reported).

*  The Mahadev Brick Udhyog, is situated close to Major District Road
MDR-182 (Barauni-Chauth ka Barwara Road) near Village Deoli,
Tehsil - Chauth ka Barwara, Dist. Sawai Madhopur (Raj.)

* The latitude and longitude of the brick kiln unit is 26.155082N,
76.086426E.

*  During visit, partner of brick kiln unit provided some documents like
MSME Udyam Registration Certificate issued by Ministry of Micro,
Small and Medium Enterprises, GOI, dated 15/ 12/2022, GST
Registration Certificate issued by GOI, dated 14/12/2022 and
application of Business Registration Number (BRN) submitted to
Directorate of economics & Statics, Rajasthan dated 17/12/2022 and

copy of Permanent Account Number (PAN) Card issued by Income
Tax Department dated 02/12/2022. From the document submitted, it
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emerge out that the brick kiln unit started its operation somewhere

between October 2022 to December 2022 (copy of these

documents/certificate’s enclosed at Annexure —3)

The brick kiln unit is established on Khasra number 970/130 (Area —

7733.33 Sq Meter), Vill. — Deoli, Gram Panchayat — Sarsop, Tehsil —

Chouth ka Barwara, which has been converted for Industrial Purpose

(Bricks Bhatta Udhyog) vide Certificate ref. No. LC/2022-23/152138,

dated 20.06.2023 issued from office of Sub Divisional Officer,
Chouth ka Barwara€Annexure —3)

The unit was already established & found operative without obtaining
consent to establish & consent to operate from the Rajasthan State
Pollution Control Board (RSPCB).

The unit has failed to adopt zigzag technology, Induced Draft (ID)
fans have not provided & even they have not placed bricks in zigzag
manner (Photograph enclosed at Annexure —4).

The unit have planted some plants/saplings within plant premises,
which is insufficient.

Unit has not provided water spraying arrangement for dust
suppression and to prevent the fugitive emission due to vehicular
movements.

One borewell was found operational for domestic and industrial water
consumption and there was no metering arrangement was provided at
borewell to measure quantity of ground water abstracted and records

of utilization of raw water are not maintained.
The brick kiln owners have not taken NOC from Central Ground
Water Authority (CGWA) for ground water abstraction.

Housekeeping in all around brick kiln premises was found
satisfactory.

Joint committee report in the matter of Original Application. No. 94/2024(CZ)

Devidas Khatri Vs State of Rajasthan & Ors.
Page 5

Do




Proper demarcation of premises has not been provided by the unit.
Unit provided infrastructure facility at stack/chimney of brick kiln for
stack monitoring but the same is inadequate and unsafe infrastructure
facility for stack monitoring (Photograph enclosed at Annexure — 4).
Unit has provided gravitational settling chamber along with stack
height of more than 30 meters, which is adequate for brick kiln unit
(Photograph enclosed at Annexure — 4).

Unit has not provided haul road/ pukka road inside the unit premises
for vehicular movement.

Unit has not provided proper covering arrangement for raw material.
The brick kiln unit is using wood and agricultural waste (crop residue)
as a fuel, which is found stored in open area within premises.

The brick kiln owners have not obtained Short Term Permit (STP)

from Mining Department for excavation of soil.
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S. Action Taken :

e  Mining Department has inspected the brick kiln unit on 2.6.2024
and found that Brick earth mineral is being used illegally at the unit
without prior permit from the Department of Mines & Geolgy.
Therefore, Office of Assistant Mining Engineer, Sawai Madhopur
issued show cause notice to brick kiln owners on 2.6.2024 under
Rajasthan Minor Mineral Concession Rules, 2017, copy is enclosed
at Annexure - 5.

e The Brick kiln is operative without obtaining consent to establish
and consent to operate and non-compliances were observed during
visit, therefore Regional Office, Rajasthan State Pollution Control
Board, Sawai Madhopur had issued closure directions under the
section 31 A of the Air (Prevention & Control of Pollution) Act
1981 vide letter dated 3.6.2024, copy of the closure directions is
enclosed at Annexure — 6.

e Regional Office, Rajasthan State Pollution Control Board, Sawai
Madhopur sent letter to Head Office, RSPCB for imposition of
Environmental Compensation on brick kiln unit for establishment
& operational without obtaining prior permission from the State
Board as well as for non-compliances observed during visit, copy
of the letter dated 3.6.2024 is enclosed at Annexure — 7.

BO b

(Baljeet Meena) (Darnmh)
Regional Officer, Sub Divisional Officer
RSPCB, Sawai Madhopur Chauth ka Barwara,

Dist. — Sawai Madhopur
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Prex. 2

Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141- 2716804, 2716800 e-mail : member-secretary@rpeb.nic.in

Helpline No. : 0141-2716877
No. F.10 (590) RPCB/Legal/NGT/2024/ 16¢.- 16 5 Date: 20426y
" Regional Officer,
Rajasthan State Pollution Control Board,
" Sawai Madhopur

Subject- Hon’ble National Green Tribunal order dated 24.04.2024 in Original Application No.
942024 (C2), Devidas Khatr Vis Sate of Rajasthan & Ors.

Sir, ' .
With reference to above subject matter, it is to inform that the Hon’ble NGT has passed an
order dated 24.04.2024 and directed inter-alia as follow:-

5. We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of:-
(i) One representative from the Collector, Sawai Madhopur (Rajasthan)
(ii) One Representative of Rajasthan Pollution Control Board, Rajasthan _
6. The Committee is directed to visit the place and submit the factual and action

taken report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

You are hereby nominated as member of the committee and also appointed as Nodal Officer ¥

on behalf of RSPCB, with the direction to ensure compliance of Hon’ble NGT dated 24.04.2024. Copy of
Hon’ble NGT order dated 24.04.2024 is being enclosed for ready reference.

Enclosed-As above
(Vijai N.)
Member Secretary Q—C(
Copy to following for Information and for further necessary action —
1. District Collector, Sawai Madhopur
Member Secretary

i

i SigNALUIE Y2

58019 Digitally signed by
SRAs  Designation gile

Date: 2024.0%
Reason: Apprd
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UDYVAM REGISTRATION NUMBER

NAME OF ENTERPIRISE
TVPR OF ENTERURISE *

MAJORAGTIVITY

SOCIAL CATEGORY OF
ENTREPRENEUR

NAME OF UNIT($)

OFFICAL ADDRESS OF ENTERPRISE
DATE OF INCORPORATION /
REGISTRATION OF ENTERPRISE

il

*“ PRODUCTION/BUSINESS

NATIONAL INDUSTRY
CLASSIFICATION CODE(S)

DATE OF UDYAM REGISTRATION

26063020 issued by the Mo MSME.

2. MSME-DFO:

DATE OF COMMENCEMENT OF' .

170§ sraymin ruay

UDY AM REC‘ lb’l‘llA’l'lON CERTI FICATE
UDYAM-IJ-29-0009D61
MS MAHADEY nmcuq'umwoc {

I ST e 1 Ciagation Va7 berprine type o i Clapseaton GBlaleR
U e |y Miee T[T

one
E}Nu.T - Name of Unil(s)
[T MAUADEV BRICKS |Imnrtw
FlaboorfleckNo, 101 |Nameof Premiscy Duilding VILL. DEVIL
VillageTawa POST SARSOP Dlock CIOUTH KA BARWADA
IRoad/StrectLane  |SawalMadbopur  |Clty SAWAI MADHOPUR
State " IRAsasTHAN District SAWALMADHOPUR , Pia 322703
F\Iuhlle 3619376425 Emall: aT6512472@GMAILCOM
14/12/2022
) T adnzrozz | :

[$No, NIC Z Digh NICADIgH - NIC 5 Digit Activity
il 123 - Manufacturc of other non- 2395 - Manufacture of articlcs of 23954 -~ Manufacture of R.C.C. | Manofacturing

metallic wineral pmducls concreie, cement and plaster bricks and blocks

b b crsiem

For any assistance, you nu\y cunhu.t. i

1. District ludustries Cu.-mw:i SAWAL .\mnuupun (RAJASTHAN)

JAIUR ( RAJASTHAN )

w...-w.v‘-

151122022

° 1n case of graduatlon (upward/reverse) of statuy of un enterprise, the benefit of the Gumnmtut Scheues will be avalled a3 per the pruvisions of Nntil'lcllion No. §.0. 211%(E) dated
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Govemmmu of Indin
Form GST REG-06
[See Rule 10(1)]

"Registration Certifieate *

Registration Number : 08ABVFM7023P12D

l.  |Legal Name MAHADEV BRICKS UDHYOG! ,
2. |Trade Namg, if any MAHADEYV BRICKS UDHYOG
5. |Additional trade names, if any oull
4. [Constitution of Business Partnership
5. |Address of Principal Place of SAWAI MADHOPUR, 01, CHOUTH KA BARWADA, SAWAI
Business : MADHOPUR, DEVALI, KHASRA NO 130, Sarsop, Sawai
Madhopur, Rajasthan, 322703

6. |Date of Liability -
7. |Period of Validity : From ~  |14/12/2022 7|To |Not Applicable
8.  |Type of Registration | Regular ~ ' e

- i . Signarure [Jor venried '
9 Particulars of Approving Aullb?gag rﬂ;r'si Rat A 0ons AND

SERVILVES TAA TWURRUY

Dale: 2022.12,14-43:30:13 IST

Signature
/

Name Raghuveer Singh Goswami
Designation Assistant Commissioner
Jurisdictional Office Rajasthan

9. Date of jssue of Certificate, 14;'12/3(3323/——"

Note: The registration certificate is required to be prominently displayed nt all places of business in the State.

’

This Is a system generated digltally signed Reglstration Cerfifieate Jssued based on (he appraval of application granted on 14/12/2022 by

the Jurlsdictional authorlty,

an *
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GOVERNMENT OF RAJASTHAN

Department of Statistics
Directorate of Economics & Statistics b
Rajasthan, Jalpur i
\il,.«,ﬂ_,\jl!.‘_s,!.u ESSf;REGIS?IERAT,ION-fNUMBER {
’ (BRN)
Name of Firm / Establishment / Entarpriset  |© MAHADEV BRICKS UBIivod |
Full Address ; ' o KHASHA NG 130 VILLAGE DEVALI POST SARSOP CHOUTH KA BARWADA DEOLI Sadrsaap Chauth
IKa Barwada SAWAI MADHOPUR 322703 - ¢
‘Major Activity: 6ther personal service activitias (960)
Reglstration In Act 2 Shop and Commerclal nst‘alﬂlshmcntt Act
Applicant Name : Rajesh Kumar Jat
Reg. Date : 17 Doc 2002 d

“BRN : 0775450000000003 '

Software Courtesy : National Informatic Centre{NIC) ‘8RN can be tracked on - br.raj.nicin

Maintained by: Additional District Business Registrar, SAWAI MADHOPUR ) :
: ” T Vrinted on: 17-Dec-2022

This & computer geneeated CARD and does not require asignature. : o e
'Mere Business Ki Pehchan, Mera BRN'




Directorate of Economics & Statlstics, Rajasthan
abpllcntlnn For Business Reglstration lmmlmrf

GRN D??S'ISHDDDUOUWS
Section-} : tdantllieallm Partl:nlau

District SAWAL MADHOPUR { Rural ) Tahwi Cnduth Ka Barwada
Town/Village DEOL -
Soctlon=11 2 Intermation On Diractory Of lltﬂb‘llshm;nls
Type of Establishmaent With llxeduslmcxure outsido household, Nature of opernuon ol Perennial (Parmanent) "
Embﬂshmenl:
Ownership Code Pam:;sripﬂ} o
Activity Detalts . Other pérsonal service BI:C‘IHUE-E {960) S
Name & Address of business place of EnterpﬂmfFlrms a.ama' IiAd;lrluu ';;Vﬂead Offlca of Entemrhulﬂm! (1f any)
Name 'MAHADEV BRICKS UDHvoG? ‘ -_nlu-ume B T
House No, ke KHASRA NO 130 - Hause No.
Lene VILLAGE DEVALL msrsansorcuwmm ' l.ane o
2 BARWADA —o "~ -
Locality/City DEQ| Saarsn-a.n Chauth Ka Ba;a'c.sa'sAWM . Lomlﬁrfﬁﬁ
PIN Code . 322703 PIN Code
l‘ﬁune No. . .—:____- F Phone Na, o =
Mablle No, _ vevesaragg * Moblie No,
E-Mall TA***10@GMAIL.COM EMal
PAN “"““3? : Pm .
TAN . : TAN
Correspondence addreﬁ . ﬂusin&; Place Address ’
'\'ear nrstarﬂng Operatlm lur\dar Current 0wnetshlp) - Whether annual accounts are maintaled Tes _
fr;fal expecud nurnber of persons ernplored Indudh-ng Hired ; 7 . ) - : 2 ’ ;
owner (If working owne J ; Non-Hired : 1 DEA : ) 3
Existing / Proposed lnvment (Inlachs.) . 1‘-5.00 - . - Annual T'ulmv.:r L} openiﬁun staned (ln h:Rs) ! -3ﬁ.00 ] I
Major snurce of ﬂnance - o Self Hnancé _ _ . o - o - :
cms'“mm T —_— i el : PR . e e e LR _.,_,__M._:
Act Registration No, Registration Year : Valld Upto
. Sh” ,nd cgmmm“mm.,hmm M: . | i \EUEF i et ey | e e
‘Mnn-mgﬂppﬂmnt oenu; . T S et b s s 28 o'y e e T S et
Name Rejesh KumarJat Hable No. Ceverenagg B
E-Mall ta%*10@gmall.com Address * Chandra Dev Jat 6ram deall bhanchy Bhanchi Tonk Rafasthan 304001
* 1D Proof Aadhar Card 10 Proof No, “"““3720
e : y i

: Sighatye:

Application Date ; 17 Dec 2022
Software Courtesy Nationa) Informatics Cantre {NIC), Rajasthan
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Photo graphs related to Joint Committee inspection

Latitude: 26154597
Longitude: 76.08624
Elevation; 282.43t100 m
Accuracy; 120m

Time; 05172024 18:28
Note: mbu sersaop




Latllude: 26.155103
Longlude: 76,086559
{Altitude: 2072746
‘Accuracy: 14.3m

{Mime: 05-17-2024 1748

Note: MBU SARSOP
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REGIONALOFFICE o

RAJASTHANSTATEPOLLUTIONCONTROLBOARD *

PlotNo.14-1 5,MeenaColony,Behind] ail,SawaiMadhopur-322001
Phone-07462-294921 email-rorpcb.swm@gmail.com

Elnif
¥ shoa fom

Registered

No.: RPCB/RO/SWM/758/ o?Sn? -5% Date: ¢3 /o 4 /.202({ -

M/s Mahadev Brick Udhyog,'

On Major District Road (MDR) - 182,

Barauni- Chauth Ka Barwara,

Near Village - Devli, Post — Sarsoap,

Tehsil - Chauth Ka Barwara, District =Sawai Madhopur.

Subject: - 7Directions for closure of the brick Kiln unit, under section 31(A) of the Air (Prevention and
Control of Pollution) Act, 1981 for your unit located at On Major District Road (MD]})' -
182, Barauni- Chauth Ka Barwara, Near Village - Devli, Post = Sarsoap, Tehsil - Chauth’
Ka Barwara, District =Sawai Madhopur.

Reference:- This Office show cause notice for intended direction for closure under section 31A of Air
(Prevention & Control of Pollution) Act 1981 issuecd vide letter No.
RPCB/RO/SWM/758/218 dated 24/05/2024.

Whereas the Air (Prevention and Control of Pollution) Act, 1981 (hereinafter referred to as the “Air
Act”) have come into force in whole of the country, with effect from 16.05.1981 respectively.

And whereas the Air Act have been enacted to provide for the prevention, control and abatement of
water pollution and air pollution and to carry out the aforesaid purposcs.

And whercas the Board has been conferred power to take such steps as are deemed nccessary for
prevention, control and abatement of air pollution.

And whereas under the provisions of section 21 of the Act, no person shall without the previous
consent of the State Board, establish or operate any industrial plant / hotel in an air pollution control
area.

And whereas under the provisions of section 22 of the Act, no person operating any industrial plant /
unit, in any air pollution control area shall discharge or cause or permit to be discharged the emission
of any air pollutant in excess of the prescribed standards.

And whereas, you are operating a Brick Kiln Unit in the name & style of M/s Mahadev Brick
Udhyog located at On Major District Road (MDR) - 182, Barauni- Chauth Ka Barwara, Near
Village - Devli, Post — Sarsoap, Tehsil - Chauth Ka Barwara, District —Sawai Madhopur.

And whereas the brick kiln was inspected by Board’s Official on dated 17/05/2024 and obscrved that
unit was found operational without obtaining valid consent from the State Board.

And whercas show cause notice issucd to your brick kiln unit by this Office vide referred letter dated,
24/05/2024 but you have failed to submit reply against aforesaid notice till date.

And whereas, National Green Tribunal (N.G.T.) delivered a decision on May 08, 2013 in the
application no. 37 of 2012; Wassan Singh V/s Statc of Punjab-regarding, and it was ecnjoined upon all
the industrial operations and process to close down their production activity which arc operating

without proper consent of the State Board. State pollution control Board has also been directed to scal
such defaulter units.



 REGIONALOFFICE X

RAJASTHANSTATEP OLLUTIONC ONTROLBOARD
PlotNo.14-15,MecenaColony,BehindJail,S awaiMadhopur-322001 L
Phonc-07462-294921 email-rorpeb.swm@gmail.com

from the Board. Thus, opcrating in contravention to the provisions of the Air Act.

11. And whereas, the State Board may, in exercise of thc powers conferred upon it under the provisions
of scction 31 (A) of the Air Act and in performance of its functions under the Air Act, issuc
dircctions in writing to any person, officer or any authority and such person, officer or authority shall
be bound to comply with such directions which includes the power to direct:-

a. The closure, prohibition or regulation of any industry, operation or process, or

b. Stoppage or regulation of the supply of electricity or water or any other service, or

c. To scal D.G. scts, Bore Well supplying water 1o the process, if any, and such other
cquipment’s, so as to affect complete closure of the industrial plant.

Therefore, in order to prevent and control water/ air pollution being caused by the brick kiln
and in interest of prevention of perpetual offence being committed by the brick kiln, the State Board,
in cxercisc of the powers conferred upon it, under the provisions of section 31 (A) of the Air Act,
issucs following directions:~

A. You are directed to close down your brick kiln unit with immediate cffect.

B. District Collector, Sawai Madhopur with request to ensure closurc of the hotel.

C. Superintending Engincer (O & M) JVVNL, Sawai Madhopur shall disconncct the
clectricity supply of the brick kiln with immediate effect and send compliance of aforesaid
directions to this officc.

Please note that the non-compliance of the above directions is punishable under section 37&
39 of the Air Act with imprisonment for a term which shall not be less than one year and six months

but which may extend to six years and with fine.
Yours si§ccrcly

(Balject Mcena)
Regional Officer D/C.- -P:,-—

No.:RPCB/RO/SWM/758/ Date:
Copyto:

1. P.S.to Chairperson, RSPCB, Jaipur for information.

2. P.S.to Member Sccretary, RSPCB, Jaipur for information. .

3. The District Collector, District- Sawai Madhopur with request to ensure closure of the M/s Mahadev
Brick Udhyog,0On Major District Road (MDR) - 182, Barauni- Chauth Ka Barwara, Necar
Village — Devli, Post — Sarsoap, Tehsil - Chauth Ka Barwara, District —Sawai Madhopur.

4. The Superintending Engincer (O & M) JVVNL, Sawai Madhopur with the direction under section
31(A) of the Air Act to disconnect the electricity supply of the hotel with immediate effect and
confirm compliance of these directions as accomplishment thereof is. binding upon you under the said
Act.

5. Group In Charge — Miscellancous Cell, RSPCB, Jaipur for information.

6. Master file, Closure Dircctions. ;

Regional Officer

2 e




Armex. 7]

REGIONAL OFFICE
RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. 14-15, Meena Colony, Behind Jail, Sawai Madhopur - 322001 itomien

Phone- 07462-294921  Email-rorpcb.swm@gmail.com

Registered Post/E-mail

RPCB/RO/SWM/758 ln? Y | Date: 03/ 66 / 760 Y ;
Group In-charge (Miscellaneous Cell), y
RSPCB,! ‘_
4, Institutional Area, Jhalana Doongri;
~Jaipur.
Subject: Regarding data sheet for imposition of .Environm,ent-al Compensation/against M/s
M/s Mahadev Brick Udhyog,! On Major District Road (MDR) - 182, Barauni-
Chauth Ka Barwara, Near Village - Devli, Post — Sarsoap, Tchsil - Chauth Ka
Barwara, District —Sawai Madhopur.
Ref:- Direction for closure issued against the industry vide H.O. letter date 03/06/2024.
Sir,

With reference to above, it is submitted that direction for closure issued against the
industry vide this office lettcr datcd 03/06/2024, data sheet/ fact shect is enclosed herewith for
the imposition of Environmental Compensation for the violation done by the unit as per Office
order dated 08/01/2020 for further necessary action.

Encl:- As above
Yours Sincerely,
(Baljcet Mcena) b\ﬂ/
Regional Officer



: ﬁ GOVERNMENT OF RAJASTHAN
" || & REVENUE DEPARTMENT

-
——

under:

Certificate Ref. No: LC/2022-23/152138

FORM-B

Date: 20-06-2023

[See Rule 9(3),(4) and (6)]

Office of Prescribed Authority: SUB DIVISIONAL OFFICER, CHOUTHKABARWARA

CONVERSION ORDER

On the application of SANGRAMSINGH 5/0 CHHITARSINGH, SHAMBHUSINGH §/0 CHHITARSINGH,
BHANWARSINGH S/0 CHHITARSINGH of village DEOLI Tehsll CHOUTHKABARWARA, agricultural land held by him in
his khatedari tenancy is hereby converted for a non-agricultural purpose under rule 9 of the Rajasthan Land Revenue
(Conversion of Agricultural Land for Non-Agricultural in Rural Areas) Rules, 2007, the particulars of which are given as

| Nameof Applicant Father's/ Husabnd's Soclal Category
o.
SN . Khatedar/Tenants: Name: {SC/ST/GEN/OBC/etc..) Compluis Addrese
: VILLAGE DEVLI POST SARSOP TEHSIL CHAUTH KA BARWARA DIST SAWAI
1 SANGRAMSINGH CHHITARSINGH GENERAL MADHOPUR 322703

SHAMBHUSINGH CHHITARSINGH GENERAL VILLAGE DEVLI POST SARSOP TEHSIL CHAUTH KA BARWARA
BHANWARSINGH CHHITARSINGH GENERAL VILLAGE DEVLI POST SARSOP TEHSIL CHAUTH KA BARWARA

1. Details of the Land converted:

(a) Name of the village/Gram Panchayat/Tehsil: DEOLI/SARSOP/CHOUTHKABARWARA

(b) Khasra No. of the land: 970/130" . '

(c) Area of each Khasra No. (in square meter): 23600

(d) Area converted of each Khasra No. (in square meter): 7733.33

(e) Area converted (in sq. meter): 7733.33

2. Purpose of Conversion: INDUSTRIAL PURPOSE/ INDUSTRIAL AREA/ INDUSTRIAL ESTATE

3. Conversion type (Sub Category): BRICKS BHATTA UDHYQG]

4. Rate of conversion charges payable (X): 5/- .

5. Premium deposited (%): 77952 /- .

(2) Advance Amount of premium deposited (%) with date and no. of challan: 1935/-, 18/01/2023, 23506607151
(b) Remaining Amount of premium deposited () with date and. no. of challan: 76017/-, 16/06/2023,
23536577908

6. Amount of penalty deposited (), if any, with date and no. of challan: 39285/-, 16/06/2023, 23536577908
7. Amount of interest deposited (X), if any, with date and no. of challan; 0/- ’

8. Whether the order issued under Rule 13 for regularization: NO’

Validity unknownSignature I'

11
a ne ap
Dé,sl nal.log:s DI\

CHOUTHKABA

Date: 2023.06.20 27 18T
Reason: A,

Location: SAWAIMADHOPUR

Note:  This s a diglially slpned cenificale and does nol fequire any physical signature.
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~—— Terms and Conditions

The above conversion order shall be subject to the following conditions: -

i. The land converted for the above non-agricultural purpose shall not
purpose, without obtaining prior permission of the Prescribed Autho
ii.. 1f the applicant falls to use the land for the converted purpose

within a period or extended period, If any,
specified in rule 14 of these rules, the permission shall be withdrawn and the premium money deposited by the
applicant shall be forfeited.

iii. No land as mentioned in rule 4 shall be used for any non-agricultural purpose.

iv. No part of the land converted for public utility purpose shall be used for any other non-agricultual purpose
without valid permission from the Prescribed Authority. .

As per the provisions of the Indian road Congress, On State Highways/ Major District roads It is necessary to
control the building construction operationsup to t

he control line ( the distance of the control line form the
middle point to which the building construction operations are controlled is 50 meters for MDR) so for

construction operations within middle point of the road and conrol line it is necessary to get permlss!on/approval
from competent authority for above roads. Rule 4 of the Rajasthan Land Revenue (Conversion of Agricultural

Land in Rural Areas for'Non-Agricultural Purposes) Rules, 2007 deals with the marking of those categories of

lands whose conversion cannot be allowed. Rule (b) of the said rules provides that within the limits of any railway -
line, national highway, state road or specified in any Act or rules made in this behalf by the Central or State
Government, or for the establishment of industry For, under the guidance of the Indian Road Congress, the land
falling within the specified limit, which is the length, from the midpoint of the National Highway / State Highway /
Main District Road / Other District Road / Rural Roads " According to the norms, there is a provision for the
conversion from the middle of the road to the land. In this regard, according to the provision of the Indian Road
Congress, guidance is required from the department from time to time regarding which category of road can be ‘
converted from the middle of the road. In this regard, it is clarified that under the Rajasthan Land Revenue
(Conversion of Agricultural Land in Rural Area for Non-agricultural Purpose) Rules, 2007, National Highways /
State Highways / Bhejhar District Road./ other The conversion of agricultural lands located on district roads /
rural roads should be done leaving the following distance from the center point: Distance Road Category Distance
from the focal point to the building line Distance from the focal point to the control line within which the land
conversion is to be carried out in so far as the building operations are'controlled. not eligible. 40 m 75 m highway
MDR ODR 25 m 15 m rural road 12.5 m 60 m 17.5 m 15 m national highway / state highway / major district shed

/ other district road / rural roads up to the control line (as mentioned above) building construction operations
need to be controlled.

be used for any other non-agricultural’
rity.

V.




